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Allahabad This The 9/ 5/ vay ©of May, 2000.
Uriginal Application No, 758 of 1998
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ALLAHABAL,
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Homt pble Mr, S, Biswas, A.M.

Nafees Ahmad Khan, son Nural Huda,

desigent of UH-)52 Varanasi Jevelopment

Authori ty Colmy shiypur, Varanasi,
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Unim of Inglg, through pevel opment
Coanmissioner (Small Scale lngustries) Nirman

Bhawan New _elhi,

Jirector small Ingustries service

iRstitute, Kenpur,

glrector small Industries Service

Ingtityte, Naini, Allahabad.

eputy Jirector (Lncharge)
Branch Small Ingustries Service insiityte
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e The applicant a stenographer in the branch
office of Small Scale Service Insti tute vVaranashi has
impugned the transfer order datled 08.,05.98 passed by

respdent No, 2, seeking the same TO pe quashed,
A Heard the parties,

3. Ul the pasls ©Of statement of facts and
ccunter filed by the rival part.ieS, the projectim

of the cagse 1s as under,

4., The applicant a stenographer hgs been
transferred @M U8.05.98 from the office of the Branch
Uffice of a pirector a small Industries service
Institute Varanashi to small Industries Service

Insti tute Agra with the post in public interest

The zpplicant was ap,dnted in 1988 and since

then he is in Varanashi Hence according to the
respongents the applicant holding a transferakle
pOst was transferred ISy canpetent gutnority af ter

10 years Of service at Varanashi.

o The applicant aglleged thatl there were
incidents of office harrassment by way ©Of non.payment
of medical bills and non.forwarding of his petiwon
for an N,C, B, job, in 19g2. 1t uhs only a presumpticm
that he was harrassed and jenied the right to agply
for N,C,B. job - which if would have been granted

the applicant in ally case would have been posted out
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of Varanashi even much earlier, Ihat caf hsrodly
otherwise he cited as a malafide in ordering the
present transfer orger, fhe applicant, according to
the respmgdent' s case, was transferred with the post ,
as a stenographer is needed there immediately,

Hence the transfer was made in public interest, There
are several judicial pronouncementis o the yglidi ty
of such trensfer, lhe gpplicant had been in Varanasiﬂ

fOr more than ]O years by now,

6, The counsel for the respondents have contended
that tne delay in payment of medical bills and such
other wayward allegations to-stall g transfer are

far fetched anid do not prove malace Or malafide of any
kind, If the gpplicant need medical facilities for her
mother in 4,1, 1 M, s in gelhi, it ig nesr to Agra

than Varafnagshi. Hence thege agre unacceplaule excusés,

T Ihe applicant holds a transferagple post,

he hae spent more thgnt ten years at Varanashi, He
fo on—

Ngs NOt agble TC magke any tenghble ground such gas

A
violation of gny rule o transfer, as the transfer |

was Oraered by the coOnpetent autnority_ in
administr.tive exigency, WOl sny malafige has came
Lo light in the projectiong of the gpplicant,

A pléa was made that there is no vacafcy which

QN investigatia:l"’fcund tC be bagseless, 1 therefore
fing no reason to interfere with the order impu@ed
by the applicant, The U, A, fails on merit o

Hence dismisseq withouyt costs,
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